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ELECTION TO COMMITTEE
Carnamom Boarp

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATE PRATAP SINGH): 1
beg to move:—

“That in pursuance of sub-section
(3) (c) of Seciion 4 of the Carda-
mom Act, 1965, the members of this
House do proceed to elect, in such
manner as the Speaker may direct,
two members from among them-
selves to serve as members of the
Cardamom Board, subject to the
other provisions of the said Act,”

MR. DEPUTY-SPEAKER: The
question is:

“That in pursuance of sub-sec-
tion (3)(c) of Section 4 of the
Cardamom Act, 1065, the members
of this House do proceed to elect
in such manner as the Speaker
may direct, two members from
among themselves to serve as
memberg of the Cardamom Board,
subject to the other provisions of
the said ‘Act.”

The motion was adopted.

—

14.49 hrs.

STATUTORY  RESOLUTION RE.
DISAPPROVAL OF THE SICK TEX-
TILE UNDERTAKINGS (NATIONALI-
SATION) ORDINANCE, 1974 AND
SICK TEXTILE UNDERTAKINGS
(NATIONALISATION) BILL—contd.

MR, DEPUTY-SPEAKER: Now, we
resume further discussion of the Sta-
tutory Resolution disapproving the
Sick Textile Undertakings (Nationa-
lisation) Ordinance and the Sick Tex-
tile Undertakings (Nationalisation)
Bil]l seeking to replace the Ordinance.

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Sir, I rise on a point
of order. Where is the Minister in-
charge of the Bill?

Tex. Und. 246
(Nationalisation) Bill

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A, P.
SHARMA): I am here, (Interrup-
tions).

MR, DEPUTY-SPEAKER: Al-
though it is true that according to
the rules, the Minister in-charge of
the Bill....(Interruptions). Order,
please. I do not like to run the House
in this manner . There has to be
some decorum.

AN HON. MEMBER: He is coming.

MR. DEPUTY-SPEAKER. He may
have come now. We are in the midst
of something else. If any Minister
wants to deputise for any other Min-
ister, the leagt he could do was to in-
form me here. I do not like this.
While I respect all the hon. Members,
I would also like the hon. Members to
respect the Chair; not respect me.
And the least we could do is not to
take the Chair for granted. As long
ag I sit in this Chair, I will not accept
the position that anybody will take
the Chair for granted. Now, let us
carry on.

SHRI1 S. M .BANERJEE (Kanpur):
Sir, I want to know....

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL, SUPPLIES (SHRI B. P.
MAURYA): May I submit....

MR. DEPUTY-SPEAKER: Let
Mr. Banerjee finish.

SHRI S. M. BANERJEE: Out of the
six hours allotted, I want to know,
how much are we devoting for the First
Reading because I have to move my
amendments. I want to know whether
we will continue upto 4.30 or 5.00 p.m.
the First Reading. In fact, it should
continue for the whole day because
it is & very important Bill,

Lastly, Sir, I thought, Mr, A. P.
Sharma, had become responsible after
Becttning & Minister.
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MR, DEPUTY-SPEAKER: Whep it
suits your purpose, you cooperate with
the Chair and when it does not suit
your purpose, you do not. While I am
running the House, you are having
your purpose, you do not. While 1am
ing at the top of your voice. I do not
understand this,

Now, I have no reason to disbelieve
what the Minister says. The very
fact that he has made this submission
shows that he has that regard for the
Chair, Another Minister can deputise
for a Minister, but the only thing is
that you should at least inform  and
say that, because of this, he will be
here. That is enough.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SERI K RAGHU
RAMAIAH): Thig Minister wap pilot-
ing the Minister who is piloting the
BilL

SHRI 8. M. BANERJEE: How are
we dividing the time aBotted for this?

MR DEPUTY-SPEAKER: We had

novmm 27, 1974

wmmnaam iy
tlvel,rlrrnndﬂuttw "hours '
wmmummmm
and two hours for clause-by-clause
consideration and Third Reading, Let ,
us do our best. We are already much
behind the schedule.

SHRI S. M. BANERJEE: Do we
continue the First Reading upto 5.00
PM.?

MR. DEPUTY-SPEAKER: How can
1 say?
Shri P. M, Mehta.

SHRI P. M. MEHTA (Bhavnagar): .
The 8ick Textile Undertakings Na-
tionalisation Ordinance promulgated ,
by the President in an  anti-labour
ordinance and the subsequant Bill also
hag the same character.

The objective of the Bill is to pro-
vide for the acquisition and transfer
of the right, title and interest of the
owners in respect of the sick textile
undertakings specified in the First
Schedule with a view to re-organise_
and rehabilitating such sick textile
undertakings so as to subserve the
interests of the general public by the
augmentation of the production and
distribution, at fair prices, of different
varieties of cloth and yarn, and for
matters connected therewith or inci-
dental thereto.

How are they going to augment the
production? They have neglecteq one
of the basic factorg of production
and they have given undue weightage -
to the capitalists. Clause 5§ in Chapter
II—Sub-clause (2)(a) reads like this:

“For the removal of doubts, it is
hereby declared that,—

(a) save ag otherwise provided
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-nu, js.the negative reward given by

jmeawmenttathtlabmmﬂl-

ttheir labour ang for their having
jbrought these - properties to
|Government.

The House will recall that in 1868
the owners of the mills started closing
their units under the pretext of finan-
cial erisis and the large-scale clogure
demanded the taking over
mills,. Ang the House will also recall
that there ig & Textile Labour Associa-
tion of Ahmedabad which initiated a
movement and the Government was

3

knowing full-well that these unity are
economically viable, the Government
took over all these textile mills under
the Industries Development and Regu-
lation Act. These units were economi-
cally wviable but due to the unfair
trade practices, due to the maladmin-
istration and due to mismanagement
and other corrupt practices, these mills
were not functioning and running
profitably. waf

1500 hrs,

Their owners exploited this means
of production and the mills were ulti-
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Tex. Und, 250
(Nationalisation) Bill

There is no adequate and gatisfactory
provision in the Bill so that workers
may feel that their dues will be paid
by the Government and they can work
in a confldent manner.

For augmenting production they

should take such steps. If you ask
whether the legitimate right of the
workers are protected, the gsnwer is,
it is not. There is no mention for
safeguarding all these things in this
Bill, on the basis of recognition of
past service, on the basis of produc-
tion, retrenchment compensation, pro-
vident fund contribution, seniority,
annual increment, payment of past
arrears of gratuity, wages , bonus,
provident fund, leave wages and other
things, There is no mention in this
Bill. This Bill therefore, I would say,
reflects the anti-labour policy of the
Government. So, thig Bill requires an
amendment in this respect which the
Government must bring forward.

102 mills are nationalised, They are
paying Rs, 39,18, 13,000 as per para 1.
Asg per para 2, they will have to pay
0} Hurpioddy “giuow 3ad 000'C SY
para 3, they will have to pay
Rs, 13,068,000 per month. They are
paying such huge amounts to the
owners. But they have npever cared
for the workers who have brought this
property to the doors of the Govern-
ment. This ig the oldest industry in
the country and if you calculate its
depreciated value, this will come to

down. Why should compensation be

We would not mind had you made any

provigion to protect the rights and
ges of the workers.

A
B

In regard to the situation of the
I'would submit that
workers of Ahmedabad city
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alone have been rendered unemployed.
They have been thrown out of em-
ployment for the last two monthg and
no wuction has been taken. Is this
the way to augment production only.
It is to bring pressure, to raise the
crisis and the Government is helpless
and is watching it. Workers to-day are
thrown out of employment,

In regard to the cheap cloth and the
fair distribution of the controlled
cloth I may state that there is no ade-
quate arrangement to get the control-
led cloth in the rural areag as well
as the urbap aress. Time and again
this point has been made in this
House but till to-day no satisfactory
angd proper arrangement has been
made for the distribution or for pro-
ducing more cloth. May 1 ask the
Minister, who prevenis you from pro-
ducing more of cheap and coarse cloth
you should decrease the number of
different varicties and you should
compel the mill to weave the coarse
and medium cloth according to the re-
quirements of the people.
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' SHRl ERASMO DE SEQUEIRA
(Marmagos): Permit me to begin by
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. recording a protest against govern.
! ment by ordinanre. Thig was a case

1 was listening to the Minister the
day before yesterday giving us the
reasons. One particularly wag ob-
jectionable because he sald that there
. were gome court orders which prevent-
ed take over of some milly and
therefore an ordinance had to be pro-
mulgated. Thig ia being increasingly
done, now. We are seeking to get
around the courts with ordinances and
1 submit the whole House should
take notice of this, and realise that we
have a constitution with checks gnd
balances and that we must observe
some gort of constitutional propriety
and not bring thig House into unneces-
sary confrontation with the courts.

This is a takeover of sick institu-
tions. Behing the demand for the sick
mills, T heard yesterday a demand
that the sick mica mines be taken
over. There ig already a demand in
regard to the sick sugar mills. I want
Yo .ask Government whether it is part
‘'of its policy now 10 expend the

Al

St. Resl. & Sick  NOVEMBER 77, 1074
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which Government are running? When
production went up from 583 million
to 806 million meters, controlled cloth
went from 97 to only 112. Thiy is
what throws in doubt the entire credi-
tability of Government. They ssy
one thing and do enother.

This Government while ciamouring
from the house tops, and scremming
from the commanding heights, that
they are on the side of the work-
men show their real attitude in this
Bill. They are prepared to pay Rs. 39
crores to management for juank, but to
the labour who work these mills,
who rebuilt them, they srenoteven pre
Pared to assume the responsibility for
their back wageg before takeover, for
their provident fund contribution and,
the way the bill is drafted, not even
for their gratuity. Thig is something
intolerable. 1 am sure this House will
never tolerate it.

not surprise me if they do not,
SHRI M. C. DAGA (Pali): We have
done a duty.
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way of an eéxplanacon of how these
Rs. 39 grores ware worked out.

This is the attitude of the Govern-
ment to this House, How are we to
discharge our responsibility? 1 insist
that the Government should come
forward and tell us exactly how Rs. 30
croreg were worked out. Unless they
do that they do not allow us to dis-
charge our responsibility to find out
whether the money is being properly
spent.

We know that we had two good
years and the textiles did very well
Mills that were run by the Govern-
ment did rather less well than other
mills, The position has now changed.
Stocks are mounting up Cotton prices
are crashing. What is your textile
policy? Can you say that your tex-
tile policy is to have 3,000 varieties
of cloth in a poor country? Can you
say that you have a textile policy
when of the long staple cotton that
you are importing in the name of ex-
port promotion, only ten per cent of
the cotton is used for exports. Can
you say that you have a textile policy
when only 14 per cent of the cloth is
controlled and more than half of that
is sold in the black market? What
policy have you got? What are you
going to do with sick mills when
everything is crashing? Are you going
to bury them?

I want to end with g word of cau-
tion. When you are planning moder-
nisation of the sick mills—I believe
you have Rs. 46 crores for this—there
is one fact that this Government does
not realise, Everybody in the country
talks of production, put it is comple-
tely meaningless unless it is accom-
panied by the massive utilisation of
manpower. In modernising the tex-
tile mills or agriculture or anything.
Government must not go helter skel-
ter for machines to replace men.
Please review this and see that with
Rs. 48 crores you do not replace man-
power with machines because men
need wages so that they can live.

SHRI M. RAM GOPAL REDDY

Tex. Und, 258
(Nationalisation) Bill

have been nationaliseq but I should
begin by saying that Government
should not wait till the mills become
sick to take them over., Wherever
symptoms of gickness are there they
should immediately take over that
mill just like a doctor does not wait
till an epidemic spreads; a good doc-
tor always trieg to control the disease
before it actually occurs,

MR. DEPUTY-SPEAKER: Provided
he is g good doctor.

SHRI M. RAM GOPAL REDDY:
Mr. Maurya has taken 103 sick child-
ren and what sort of balanced food is
he going to give them? TUnless he
gives them balanced mnd good food,
those mills will not become strong.
Those mills should immediately be
modernised and rehabilitated; other-
wise they will become scrap in two of
three years.

We are producing in our country
textile machinery and textile machi-
nery manufacturers are utilising fifty
per cent of their capacity. Machinery
worth Rs, 60 crores is being produced.
Out of that Rs, 30 crores worth is' ex-
ported. The hon. Minister Prof.
Chattopadhyaya wag caying that he
was thinking of importing Rs 400
crores worth of textile machinery. It
is unecessary and Government should
not import any machinery from out-
side because we are ourselves in a
position to export machinery worth
over Rs. 60 crores. If the textile
machinery manufacturers are allowed
to produce and their machinery is con-
sumed evry year, they can produce
Rs. 120 crores worth of machinery in
this country. That is why I would
first request the Minister to see that
these mill are modernied immediately.

Secondly, I would like to say that
no cotton should be imported into this
country. We are already producing
H4 and Varalakshmi varieties of
cotton in this country, This is the
best long-staple cotton and these
cotton growers must be encouraged.
Now, the cotton prices are falling like
anything. What is happening in the

{Nizamabad): The sick textile mills case of sugar industry is going to

2711 L.s——a
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happen here also. In one year, we
have got glut of sugar and plenty of
sugarcane. Immediately, next year,
there ig no sugarcane and there Is
scarcity of sugar. Here also, the same
thing is going to be repeated. In one
year, we have plenty of cotton and,
next year, there will be scarcity and
famine of cotton.

This year, we are producing more
of cotton and of good varieties, Their
prices have come down like anything
The Government should see that
cotton prices are so maintained that
cotton growers are allowed to make at
least reasonable profits. The cotton
is beilng grown all over the country.
In every State, the people have taken
to growing of cotton. That is why,
more responsibility rests on the IMini-
ater,

We are now going to have the Na-
tiona]l Textile Corporation and some
subsidiary Corporations. Here, I want
to point out that in Andhra Pradesh,
there mre six mills which are being
taken over by the Government. I
want that at least one subasidiary Cor-
poration must be stablished at
Myderabad. Three or four States are
clubbed together and it is established
at a place where not even one or iwo
mills are existing. The Minister
should pot unnecessarily give rise to
any political controversy, Already,
our Siate has experienced two violent
movements, I do not want that an-
other movement to be started.

Then, Andhra Pradesh Government
has invested over Rs. 6 crores in these
mills, either by way of guarantees to
the banks or financial institutions or
direct. Now, when the Government
is taking over these mills—either it is
the Central Government or the State
Government, it is all the same—I
would request the Minister {o see that
this amount of Rs, 6 crores which the
Government of Andhra Pradesh has
invested in these mills is reimbursed
to them,

Lastly, the workers' gratuity, wages

and everything must be paid to them.
After all, they live in the hope that

NOVEMBER 27, 1974

Tex. Und.
(Nationalisation) Bill

they will got the amount in old age.

SHRI P G.
(Abhmedabad): Mr. Deputy-Speaker,
Bir, this sick Textlle Undertakings
(Nationalisation) Bill is, of course,
welcome because the whole effort of
the Government is to restore health to
the units which are already sick. But
the whole porpose should not be
merely to restore health,

The Government have themselves
said that this is a Nationalisation BilL
They are taking over the responsibi-
lity of running these mills. I would,
therefore, like the Government to
come out with a pattern of nationali-
sation which would be a model to
textile undertakings and other *‘uits
in the whole country,

1 am afraid, my initial objection
and a very important objection to
thiz Bill is that this Bill, although it
is useful, the way it has been draft-
ed, the way g number of things have
‘been suggested, does not meet the main
point. Does it give really a certain
pattern, a certain model, of nationali-
aation?

But before I come to that point, I
would first ask this question to the
Government Why should the Gov-
ernment have gone in for an Ordi-
nance? We are discussing both the
Statutory Resolution and the Bill to-
gether, 1 do not see any special urg-
ency about the promulgation of the
Ordinance by the President as back as,
and pefore the session, on the 24th
September, 1874. If the Government
come and say that if they had not gone
in for an Ordinance, the heavens
would have fallen in termg of certain
unavoidable impediments which would
be put by the owners I would have
understood it. If there are no impe-
diments and merely because the Gov-
ernment has the power of promulgat-
ing an Ordinance why should they go
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in for an Ordingnee? Naw, I ask:
Have Government really gone into
this question of finding out what are
the problems of the sick textile
undertakings? Without going into
the nature of the sickness, with-
out going into the problems involved
in the sickness, without going into the
causes of sickness, if you merely go on
taking over, and even if you make
them profitable later on, after scme
years. I would still not be satisfled
because taking over these units and
making them profitable without trying
to go into the causes of suffering will
lead you nowhere. My grievance |is
that this Bill, ip that extent, is incom-
plete or inadequate because it doves
not go to the root of the problem.

I want to ask one simple question.
Have any of these owners or Manag-
ing Directors of these sick textile
units become sick? Have they gone
out of business and employment?
Have they gone out of industrial en-
deavours? Government have taken
over gbout 103 undertakings, but
several of the owners of these units
are not gick, In Ahmedabad, I make
bold to say, none of these owners is
“sick”. How ig it that they themselves
manage to be healthy and allow their
understakings to become sick? That
means there is no labour participa-
tion. there is no labour involvement,
they are not having proper machinery,
they are mot roping in profits for re-
search purposes. énd so on. Unless
you go into all these aspects and then
cure the discease, you will not be able
to gat anything out of this Bill. I
feel that those people who ware in
charge of these sick textile under-
takings—many of them—have peen
living well; look at their scandalous
behaviour, look at their living stand-
ards, look at their consumption pat-
tern; there is no chenge; on the con-
trary, they are spending more. If
they were heads of sick units, how
could they afford all these things and
That means, they have oneé
set of standards for themselves gand

5

Tex. Und.
(Nationalisation) Bill

another pet of standards for workers
and others working under them,

Government have a good aim in
taking over the sick units. But have
Government really gone into the ex-
ercise of diagnosing the disease,
treating it properly and well and res-
toring it to normal health and im-
proving the conditions? If you look
at the Bill, you will find they have
not done it. I want to say that this
is not full nationalisation; it is only a
partial nationalisaton, natonalisation,
partially, of only sick gnd sickening
mills, So far so good. But my point
ig this, Are Government going to
see that these sick textile units which
have been taken over by them are
given a new pattern in terms of mo-
dernisation, in terms of new machi.
nery being installed. in terms of
adoption of new technique of indus-
trial production, in terms of showing
how labour participation can become
succeasful and meaningful? It is not
enough that we have shemes of lab-
oure getting the right at sharing pro-
fits; apart from profit-sharing which is
the right of the labour, we must see
that labour has a place in manage-
ment. I would like to ask the hon.
Minister whether his Bill and his pro-
posals do contain anything of his sort
or is it merely taking over the sick
units and giving them some sort of
help.

I now come to the question of com-
pensation or amount. These people
who were the heads of the sick tex-
tile units have had enough for their
consumption pattern, they have been
spending on their consumption in a
very fabulous way; and yet you are
giving them compensation or amount.
Basically, it is a good principle. If
you take something, you must pay
some compensation or amount. But
you are going to pay eo much of
amount by way of compensation to
those who have already enough. Of
course, they were running the sick
units; they have lost something; and
they must be paid for their ma-
chinery, etc, But if you pay them g0
much and do not pay anything to the



263 St. Resl, & Sick

iShri P, G. Mavalankar]

labour who were working all these
years, suerly it is unjust, it is immo-
ral, it ig very very objectionable, and
I am quite gure that labour in this
counfry will not tolerate it; at least
in my city of Ahmedabad, the labour
will not tolerate this kind of situa-
tion. You give compensation only
to the people who belong to the
higher class, The have-nols aré in
greater difficulties, in greater misery,
and you leave them to their fate, to
their destiny. But you give so much
of amount to the owners. I repeat, I
am not against the principle of com-
pensation, but there must be some
equity, some fairness, some justice,
about it. I feel that, while looking
into the problem of compensation or
amount, you have also to consider the
question of payments of the dues to
the labour, their wages, bonus, what-
ever elge has accrued, gratuity, pro-
vident fund, etc. All these dues must
be paid to the labour who were work-
ing there all these years. It was not
their fault that those units become
sick. Their dueg should be paid to
them.

Finally, I wish to make one or two
remarksg very briefly. One is that if
it is nationalisation—] am sure my
friend, the Minister, Shri Maurya will
pay that it is nationalsation—then 1
would like to ask are the Government
by thig nationalisatiop in particular
and in general, really having 5 policy
which will ‘mean nationalisation for
social benefits, nationalisation for eco-
nomic advantages and nationalisation
because of moral compulsions? But
if there are no mora] compulsions, if
no economic advantages are to be got
and if no social benefits accrued, why
do you want to bave nationalisation
{for the sake of nationalisation?

Finally, have the Government got
any uniform textile policy? My feel-
ig is that there is neither a sensible
policy nor a policy which is in tune
with the principles ang requirements
of social justice that one can find even
in the present administration of the
Government.

a textile unit, It is a hoslery unit
Why should such a kind of unit be
taken over by the Government? [ can
understand their anxiety and enthu-
siasm to take over anything ....

MR. DEPUTY SPEAKER: It ig not
a 'mill?

SHRI P, G. MAVALANKAR: It is
not a mill. It is a hosiery unit and it
is not & sick unit.

SHRI ATAL BIHARI VAJPAYEE:
(Gwalior): They will make it sick

SHRI P. G. MAVALANKAR: I
can understand their desire and -enthu-
siasn to take over sick mills. But if
it is not a sick unit, why should it be
taken over? Then, according to my
information, this particular under-
taking has gone to the High Court
and obtained a stay order against the
Governments order. If 50, why have
they included its name in the sche-
dule?

Lastly, let me conclude that we are
talking of sick textile mills whether
in Ahmedabad or Gujarat or in the
whole country. 1 want to know with
reference to the so-called non-sick
textile mills in Ahmedabad and else-
where, whether their condition is good,
whether their normal health is good.
My information is that in Ahmedabad
alone as many as 7000 and more wor-
kerlloﬂthairjoblinﬂnlutm

have made in the last two to four
years fsbulous profits- which rum info
crores of rupees. Is there sny shar
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Has the workers’ Iot been improved?
Thevefore, my contention is that if
going to look into the question
gickne#s of the mills, what

Lt
é
:

E

§

pel

so that the workers may
their jobs. Only yesterday
t some mills have closed
second shifts also because the
ent are not taking any action.
If this kind of things goes on. I am
afraid, even the so-called mnon-sick
mills will compel the Government to
convert them into sick mills.

Hi
g

SHRI RAJA KULKARNI (Bombay-
North-East): In the recent past this
House has passed a number of legis-
lations on nationalisation of many in-
dustries and many members from both
gideg have welcomeq it. It is only the
employers whose undertakings were
taken over opposed and criticised the
Bills of nationalisation in the public.
But, here what we find is that in this
piece of legislation because there is
ownership coming along with the
word ‘nationalisation’, everything has
been criticised. In this legislation, it
is not only Schedule II regarding
workers' claims and the claims of
others which are being criticised. We
bhave nothing to say so far as Sche-
dule I is concerned because after all
the compensation to be paid in the
First Schedule is very small and the
total of 103 mills is Rs, 39 crores and
it that is so, all the mills are sup-
posed to be sick. They are not run-
ning concerns. For some years, this
was a liability on the economy. Gov-
ernment wants to come out of such
a situation. Government is not bound
to give them compensation in ®&
normal way. We have nothing to say
so far as the amount in schedule I is
concerned. Here this is being criticis-
.od becsuse workers claims are neg-
lected. In previoug nationalisation
enactments, it is a social responsibility.
It is the Government's responsibility
when it takes ownership of an indus-
try, or undertaking. Their due has
been Hability number one. But here

Tex. Und,
(Nationalisation) Bill

for the first time we find, Government
disowns its lability, It is a very

serious point. Government has not
understood its implications properly.
Government should take cognisance
of the total opposition to this way in
which Government has neglected its
responsibility towards the workers'
dues. Workers' dues prior to take
over of mangement must be protected,
and secured. All commitments made
by the State Government, by the
State Textile Corporation or Central
Government must be honoured. I
come from Bombay. It is a big textile
centre. There it starfed first, First
textile mill came up in Nagpur. This
was taken in 1959, There was no
legislation at that time, This 1972
legislation of take-over of textile mills
and textile undertakings, was not there.
In 1959, Government took over.
There were certain measures which
were taken. After that, about 8 or
10 mills were taken before Central
Government came  inte the picture
for amending Industrial Development
Act, passing the legislation in 1963,
Cotton Textile Companies measure in
1971 and then the Industrial Develop-
ment Act of 1972, and now the pre-
sent 1974 measure. Before Cenfral
Government, the Maharashtra Gov-
ernment stepped in. Commitments
were made and on the basis of the
commitments, the workers cooperated
with the Government of Maharashtra.
Their dearness allowances were cut

when these closed mills were to be
started.

Since this was a commitment made
by Maharashtra Government, we
would particularly like to kmow whe-
ther the Centre is going or not going
to honour these commitments. Are
we going to tell them, we will not
honour those things, they will not get
that, they will not be restored these
cuts in their dearness allowances? In
respect of all these things, it is the
duty of the National Textile Corpo-
ration to honour those commitments
and give those dues and they cannot
g0 out of this position. Top priority
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must be given to the lability of the
workers under the nationalised sector.

So, it is not only on that ¢ount that
this Bill is defective. But there are
other counts. There are certain vital
and important points which I wish to
bring to your attention. One is sbout
the mills in Maharashtra. Sir, Gov-
ernment of Maharashtra is concerned
with more number of mills than any
other State, I gshould say.

Out of 108 mills, 6 are actually not
under the possession of this National
Textile Corporation. The National
Textile Corporation is a | minority
owner at present gven in this nationa-
lised sector now. Out of 97 mills
which are in possession of the Govern-
ment for management, they are
having only 33 or 34 mills. 59 to 60
mills are managed and controlled by
about 7 State Textile Corporations in
which the Maharashtra State Textile
Corporation is the biggest. 21 mills
are run by the Maharaghtra State
Textile Corporation. About 21 crores
of rupees have been invested by the
Maharashtra State Textile Corporation
and the Central Government has given
about Rs, 8 crores. The investment
made by the Maharashtra State Tex-
tile Corporation has been not only
after the take over of management
under 1872 legislation but prior to
that also because continue production
was in the interest of the country,
continued employment was in the
interest of the country and, therefore,
crores of rupees were invested to
.avoid closure. Under the private
management, Maharashtra Govern-
ment gave guarantee and as against
that guarantee about Rs. 4 crores
were given. .What is -going to hap-
pen to Rs. 4 crores of the Maharash-
tra Government?

About 21 crores of rupees I would
like to have an assurance, that they
are going to protect whatever has
been spent, whatever Maharashtra
Government has invested wunder
‘leave and licence’. Here what is

NOVEMBER 27, 1974

Tex. Und. . 268
(Ncﬂmﬁuﬂan) B ;

protected and guaranteed is ‘advan

spent under feave ana lowmce't  We

glving this warning. The Mzha-
rashtra Government has commiunicat=
ed its views to the Textile Corpora-
tion. The Maharashtra Assembly has
given its candid opinion not to trans-
fer these mills in Maharashtra to
the National Textile Corporation
because it is the Maharashtra Textile
Corporation which has converted all
those loss-making mills into profit
making mills. Now the National
Textile Corporation would like to take
advantage to-day without even sanc-
tioning the investments made in the
past and therefore, unless the assur-
ance comes from the Minister here
that the present set-up in Maharash-
tra will not be disturbed, that the
management also will remain with
the Maharashtra State Textile Corpo-
ration and it can be done under Sec-
tion 11 without any amendment we
will not feel satisfied. Therefore, we
want the Minister to give this assur-
ance to us

The third defective point is about
the fulfilment of the National Textile

policy.

After all, you are nationalising the
sick mills. When you are taking over
the ownership of the sick mills, you
should not give false hopes to 'the
country that you have spelt out the
national textile policy. The national
textile policy has not been specifi-
cally spelt out in ja comprehensive
and integrated manner. Take the
question of standarg cloth. Mills un-
der the National Textile Corporation
are producing the gtandard variety....
Sir, kindly give me one minute more.

MR. DEPUTY-SPEAKER: I am
only putting it to you that you. are
depriving some of your colleagues
from making their submissions,
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SHE! RAJA KULKARNI: Thess
are points which ‘should not go omst.
points should be speit out here,

DEPUTY-SPEAKER: What
say should not go out. Thes,
nllelluﬂ will have to

toration of the health of the 97 mille
is one thing and the question of the
whole textile industry is another.
After all, the nationalised sector is
going to be less than 20 per cent of
the textile industry as a whole,

MR DEPUTY-SPEAKER: Mr.
Kulkarni, if you do not cooperate
I will have to safeguard the rights
of the other Members.

SHRI RAJA KULKARNI: My point
is without spelling out the textile
policy in a specific manner, whether
it is in regard to export obligation or
in regard to standard cloth or in
regard to adequate supply, this mea-
sure will not lead to the fulfilment of
the main objective which has been
mentioned here,

With these observations, I support
this Bill,

SHRI TRIDIB CHAUDHURI (Ber-

hampore): Mr. Deputy-Speaker,
Bir, we are on an important piece of

legislation, This s a very important
pisce of legislation which concerns
one of the major industries in our
country with a long history.

1553 hrs,

(S Tewaque SasesmaLr in the Chair]

- s
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But, wunfortunately, Government has
proceeded in Athis matter in a half-
hearted mamuoer and the Bill that has
come before ug is the result of an in-
complete, truncated amd haphazard
textile policy. Sir, we are today en-
acting, in the process of enacting, the
Sick Textile Undertakings (Nationali-
sation) Bijll. I would like to point
out, Sir, that today in the textile in-
dustry in the country, the situation
is such that it would be correct to
say that the entire textile industry
is sick not only sick, but it has adop-
ted gangster methods to intimijdate
the Government into accepting their
demands, They have already impo-
sed on us a contrived recession, Af-
ter having made fabulous profits du-
ring the last two-three years, they
are now holding the country o ran-
som, Therefore, ] make hold to say
that the entire textile industry should
be taken over and nationalised.

Then I come to my other point why
I call this Bill the result of a half-
hearted and haphazard policy, We
know that sick textile mills have been
taken over in the last few years. The
National Textile Corporation was form-
ed in course of time and now the Cor-
poration is being given a responsibility
to manage all these mills, of course,
subsidiary textile corporations may
be formed later on. But what passes
my comprehension is why this im-
portant sector of the textile industry
which will control a sizeable section
of our entire cotton textile industry
in this country, with all its spindlage,
Joomage, labour employed and all
¢hat, has been put in the charge of
the Ministry of Industrial Develop-
ment. Only about a year back this
was under the charge of the Commerce
or Foreign Trade Ministry which s
still in charge of the textile industry
as such. But the NTC which will
manage these sick mills taken over
is under the Ministry of Industrial
Development

I do not want to go into the history
of how it ame to be ro, on the appo-
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intment of ‘the present Finance Min-
ister as the Minister of Intustrial De-
velopment, how this part of the tex-
tile Industry, the sick textile mills,
NTC and all that came under the Min-
istry of Industrial Development. That
is past history. But what I want to
urge in this context is that there
should be a single Ministry in charge
of the textile industry as a Wwhole,
Now: the Commerce Ministry manages
the textile industry. The textile pol-
icy is determined by the Commerce
Ministry. The Textile Commissioner
is there who over-looks the entire in-
dustry, Here another Ministry, which
does not have control over the major
part of the textile industry, will be
managing these mills, and the position
today is such that the overall situa-
tion in the textile industry is bound
to be reflected in regard to the future
of these textile mills now being ta-
ken over.

I have referred earlier to @& contri-
ved recession in the textile industry.
The process has started in Ahmeda-
bad, We have just heard our friend,
Shri Mavalankar refer to the closure
of third shift; not only that, second
shift has also started to be closed.
Take it from me, 1 speak from first
hand experience there are in my cons-
tituency two sick textile mills taken
over the Manindra and B, T. Mill
They were doing very well after take-
over; they were earning profits, But
in the last two or three months, stocks
have started accumulating not only
there, but in other take-over mills
which are being run well by the NTC
. or the State Textile Corporations.
Al these mills are faced with an im-
mediate difficulty.

16.00 hrs,

As soon as we take over the sick
textile mills under “state ownership”

v D

industry, Similarly could they mnot
take over the entire textile industry
as such and have a single Ministry
not only for the textile industry but
also for the textile machinery industry
which should also come within the pur-
view of that intergated Ministry. If
they adopt thet kind of integrated po-
licy and nationalise the entire textile
industry that will have some meaning.
Otherwise if we take them over like
this immediately we will be confron-
ted with difflculties, from which it
will be almost impossible to escape.

Then 1 come to another feature of
the Bill with regard to the past claims
of the workers in the pretake-over
period. I should think that the Go-
vernment has taken serious note of
the suggestions put forward not only
from this side of the Houge but also
from their side of the House. If you
go to the amendments you will see
that Members belonging to the ruling
Congress Party as well as the Opposi-
tion, Members who have some connec-
tions with the labour movement have
tabled amendments which propose
that the responsibility for meeting
past claims of the textile workers in
the pre-take over period should be
accepted by the Government and it
should be the responsibility of the
Government and the liability on the
Government and the National Textile
Corporation to fully pay up those
claims, They should be the first
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Prime Minister also to congider whe-
ther by disregarding this suggestion
pertaining to the claims of the wor-
kers, they will not reduce the entire
Parliament and Parliamentary proce-
edings to irreleyance and to a nullity,

I would like to have a straight ans-
wer from Mr. Maurya, If Mr, Maurya
cennot give this answer today, I
would like the Government to post-
pone the reply and take some time.
Let the Cabinet decide whether they
will accept the unanimous demand of
the entire House, Otherwise, it will
be' proved to the whole country and
to the whole world that this Govern-
ment cares g fig for this Parliament.
Thig is a challenge not thrown by me,
not thrown by Members of the Oppo-
sition but by the entire Parliament,
by the entire natiena] representative
body, to the Governmenti as to whe-
ther they are going to accept the pre-
take-over claims of the workers.

Your professed slogans, your profes-
sion of socialism, your profession of
garibi hatao, your profession of care
for the poor and the under-dog, will
be tested Ly this one criterion alone.
I am very happy that all sections of
the House are united in this demand.
The Government must rise to the oc-
casion and accept this demand,

Let them not say, no. That is why
I say, let Mr. Maurya hold over his
reply. Let the Government hold over
the reply to this discussion in the
consideration stage of the Bill if
they are not in g position to give the
reply today. Let this matter be ref-
erred again to the Cabinet, as I said,
and let the Government take a policy
decizion, come out and concede the
unanimous demand of the entire
House,

MR. CHAIRMAN: Shri R. S. Pan-
dey. )
SARDAR SWARAN SINGH SOKHI
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!ogetmomrhmﬂytolmkonthe
Bl!l. I'should be given at least 2-3
minutes, I gave it to the Notice
Office, not to the Whip. That is g
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9s et fawdt @ | v fog @ wr
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“Interpreting the provisions as
discussed above, it will be the Cor-

poration's liability to pay gratuity

and pension with regard to the em-
ployees transferred to the Corpora-
tion after the taking over of the
mamagement by the Central Gov-
ernment.”
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. SHRI 8, M 'BANERJEE (Kanpur):
I would request you, Sir to ask
Minister of Parliamentary Affairs to
extend the time because many Mem-
bers have to speak. My suggestion
is, we can consider this upto 5.30 P.M.
today, Let the first reading be comp-
leted at 5.30 P.M. There is no Tul-
mohan Ram tomarrow because Spea-
ker has said that he will give his ru-
ling afterwards. Tomorrow, from 12
Noon, we can take up further con-
sideration of the Bill. There is no
Call Attention Motion tomorrow.

There will be no Tulmohan Ram
tomorrow.

SHRI C. M. STEPHEN: It is not in
your hands.

SHRI K. RAGHU RAMATAH: I
do not know which Mohanram will
come tomorrow. That is another mat-
ter. But I have no objection to ex-
tend the time provided the Minister
is allowed even only one minute so
that the general discussion may mnot
£0 on again tomorrow.

SHRI 8. M. BANERJEE: Agreed.

1 generally support the Bill becau-
se ultimately Government have de-
cided to nationalise 105 textile mills.
I also support the suggestion made
by my hon, friends that not only the
sick textile mills but all the textile
mills should be nationalised without
further delay.

My other friends have pointed out
certain lacunae in the Bill. I know
Shri Maurya has really taken enough
pains to bring some amendments
which meet our reguirements, But
there are certain basic things. We
stand for the workers and we want
that once these textile mills are
taken over by Government, after
nationalisation, whether it is  post-
nationalisation wages or pre-nationa-
lisation wages, every wage should be
properly protected. Here what has
happened is that gratuity, bonus and
other things after the nationalisation

Tex. Und, -
“(Nationallsation) Bill
are properly protected, but .not
the pre-take-over persod. Unless
Schedule {s changed, unless the
ties are changed, the workers
get anything out of it.

tes

g

no

I you kindly -refer to p. 8,
will find that gratuity end pension
protected, but unfortunately not
vident fund.. I want that the w
‘provident fund' should also be there.
Some amendment has been tabled to
that effect. When Shrimati Subha-
dra Joshi, Shrimati Roza Deshpande,
Shrimati Parvati Krishnan and my-
self met the hon Minister, Shri Pai,
and Shri Maurya, the Minister agreed
that this should be done, But I am
now told that the Solicitor-General
or some other law officer does not
want provident fund to be in-
cluded here. His interpretation is
that it will be covered in ‘other mat-
ters’. Now when bonus has been de-
fined, when wages has been defined
and when there is provision for gra-
tuity and pension for being protect-
ed, why should provident fund be
left undefined? Why should this be
left vague? Because no worker is
going to approach the High Court
or the Supreme Court, provident fund
is a due which should be cleared. I
comef rom Kanpur where there are 11
textile mills. Two of them are govern=-
ment-owned, the Muir Mills and the
New Victoria Mills. In regard to these
mills also, we want a proper investi-
gation to be made. Back wages have
not been paid. In regard to another
mill, the Lakshmiratan Cotton Mill,
non-paid government revenue is its
capital. They have not paid provi-
dent fund, ESI payments and other
things. This mill should also be taken
over. 1 feel this amendment should
be accepted.

The Schedule has to be changed. I
would request you to see how, the
Schedule has been drafted. First, 1
agree that Government should realise
their money in the form of
loans. :

58

a3
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The secured loans come first and
then ‘come the wages of workers.
Unless the schedule is changed so that
the wages of the workers come first
and the secured loans come later, the
workers are not going to get anything
out of it. Once the secured loans
are realised, what will be left for the
workers. Shri Maurya should consi-
der this problem. Even tomorrow we
are prepared to meet and discuss the
matter, Amemdments ane |going to
come tomorrow. Provident Funds
should be included in clear terms. I
have talked an amendment. Let the
Government come with an amendment
of their own. The schedule has to be
changed; the priorities have to be
changed in favour of the workers.
Otherwise the hard earned money of
the workers, that is their provident
fund or back wages or bonus will be
lost. When you take over nationalised
mills a feeling will have to be created
among the textile workers that they
belong to them and that they will have
better wages and better working con-
ditions. Otherwiee workers will lose
interest. The reactionary forces who
are againgt mationalisation will say
that nationalistion means bureaucra-
tisation and that nationlisation means
less wages and less provident fund
for the workers,. My friend Mr.
Bhagat just now posed the question;
what is the workers share in it?
There will be a National Textile Cor-
poration which will have some subsi-
diaries. I hope thot one of the sub-
sidiaries will be in Kanpur where
there are 11 mills. It may not be the
State capital but it is the biggest
industrial city in U.P, There should
be workers' participation in manage-
ment after a nationalisation at the
national level, at the State level and
at the unit level. Unlesz they are
associated with the means of produe-
tion .and also distribution, the workers
cannot be held responsible. I hope
Shri Maurya will take some lessons
from what hag happened in Durgapur
where there is a scheme and also from
the natidnalised banks where wor-
kers have been appointed as Directors.

2711 LS~10.
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In the nationalised textile mills
there should be proper men for the
proper job. Sometimes a politician is
put in charge and sometimes a bureau-
crate comes as the Chairman. I am
not opposed to bureaucrates. Some
of them are bad. But we want tech-
nocrate who know something about
textiles. A bureaucrat is one day the
Chairman of the IDPL knowing
everything about medicines then he
comes to the labour board knowing
everything about labour and then
comes to the labour board knowing
everying about rubber and then
comes back to the textilee We do
not want a versatile genius. We
want that those who are connected
with textile should be there,

Shri Maurya should apply his mind
to those problems. He started very
well I must congratulate him for
some of his amendments. I also con-
gratulated Mr Pai for giving me a
letter assuring me that the back wages
will be protected. It should be em-
bodied in the Bill. It should not be
left for the courts and the lawyers to
interpret. The workers do not want
to have litigation. This Bill should
give protection to their service, Their
services mright have been under Tha-
par or Singhania or any big mill
owner. But once they are taken over
and nationalised their services should
continue and their wsges should be
protected. In respect of their provi-
dent fund there are charges against
big mill owners. There have been
defaulters. I would request him to
look into the matter. I say, wunless
their back wages are protected, un-
less the Schedule is changed, wunless
the provident fund is protected, we
shall oppose It.

Nationalisation is our belief and it
is our conviction. But nationalisation
should not result is losses. It should
not result in that the workers lose
their wages. Nationalisation is eome-
thing sacred for which we are plead-
ing so much. Many workers have
sacrificed their lives. My leader Mr.
Denge, has spent a major portion 0f
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his life for the cause of the workers
in the textile industry...... 4

AN HON. MEMBER: So also his dau-
ghter.

SHRI S. M. BANERJEE: The
workers’ wages, providend fund,
everything, should be protected, This
unanimous demand of the House
should be accepted.

Let Mr. Pai apply his mind to it;
let the Prime Minister apply her
mind to it. If it is not amended, il
thig becomes a law, if this becomes
an Act, the Supreme Court will inter-
pret in one way and the High Courts
will interpret it in different ways.
The ‘workers will become shuttle-
cocks, moving from court to court.

I would beg of you to apply your
mind to it afresh and not to depend
upon the verdict given by the Solici-
tor General or the Attorney General
Let them apply their commonsense
and protect the rights of the workers.
The workers should not be penalised.

Even in this movement led by
right reactionary forces, whether in
Bihar or elsewhere, all sections of
people are backing them minus the
working class. The working class has
not joined them. The poor class has
not joined them. Under this Bill, it
is the workers who have been hit and
their rights have been affected. In
the larger interest of the workers
and .the textile industry as a whole,

NOVEMBER 27, 1974
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again. Let him apply his mind to it.
We are not going to tolerate this.
My sister, Shrimati Roza has already
said it. I am also repeating that we
shall fight the battle if the workers’
provident fund and the wages, are
not protected, The workers' provident
fund must be protected, Their wages
must be protected. The schedule must
be changed, The heavens are not
going to fall. It is the workers' money
and it must be paid back to them.
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SHR] DHAMANKAR (Bhirwandi):
I rise to support this Bill, but ¥
would like to make certain sugges-
tions and certain remarks.

One hon. friend has just said that
these mills are entrusted to the Com-
merce Ministry but now the nationa-
lisation Bill has been brought for-
ward by the Ministry of Industry.
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In my speech during the Budget de-
bate on;the Commerce Ministry's
Demands I had made a point that
textile mills should be within the
purview of the Industries Ministry
and not the Commerce Ministry be-
cause Textile is industry and now the
nationalisation Bill is rightly piloted

by the Industrial Development

I welcome the Bill on two counts.
One is that it is going to augment the
production and distribution of cloth
to the poor people and the other is
that it is going to give employment
to the unemployed people in this
country. - The objective of the Bill
is very laudable but there are very
many difficulties in achieving the ob-
jective because many times these
mills have been entrusted to capita-
lists and there were many benami
transactions, And at the purchase
and selling ends premium has to be
paid and the benami transations are
quite rampant and because of that the
mills become sick. These mills be-
came sick not because they were un-
derfed but because they were over-
fed and I am sorry to say that some
of the nationalised textile mills are
also not free from this evil.

Some fifteen months back there
was a boom in the textile trade, es-
pecially cotton cloth and yarn and
the prices rose by 200 to 300 per cent.
Where did all that money go? Not
only the premium had to be paid but
it had to be paid one week in advance
and then only the delivery was effec-
ted. I come from a textile centre
where both the handlooms and
powerlooms are working. They had
to buy yarn by paying premium.
In this evil practice, even some of
the nationslised mills are involved. I
do not say that all are involved but
some are involved. That must be
stopped.  Otherwise, if the same
malpractice continues, instead of
these mills making profits, they will
again go sick.
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Onemorepoiutiwouid like to '

i

_ make 1s: is the nationalisation of the

textile mills going to help in any way
the decentralised sector of  powar-
looms and the handlooms? When
ever there is boom' in the muarket,
both these sectors are put at the
mercy of these dalals and these mills.
They have to buy the yarn at what.
ever prices they quoté. Not only that
they have to pay advance peramiwm
and there are the benami transac-
tion and then only they get the
yarn, T would request the hon Minis-
ter to see that some responsibility
of supplying yarn to these decentra-
lised sectors of powerlooms and
handlooms is entrusted to these
nationalised mills.

Some mills in the Maharashtra
State were taken over by the Maha-
rashtra Government in 1959. They
went into liquidation and thousands
of workers were made unemployed.
The Maharashtira Government came
forward to ease the situation and
took over the management of these
mills from the Liquidator. They have
invested more than Rs, 4 crores and
created assets in these mills and now
these mills are working well and
making profits. Now these mills
which were making losses were made
profitable ones, The workers co-ope-
rated. Sometime ago the workers de-
manded D.A. The Government said
that they will have to wait till the
mills are put in a sound position.
Now, they are partially paying the
dues of DA. But that responsibility
Centre should not disown. What is
agreed to by the State Government
and what is due to the labour should
be the first responsibility., Just now,
an hon. friend said that the priority
in the Schedule will have to be
changed. loans from nationalised
banks and the Government dues are
the first charge, but at least the
second priority should go to the ar-
reats of bonus, provident fumd
wages of those workers who .
been continuously serving these
for so many years. BSome of

i
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workers becamne  unemployed and
when they -were taken ower, the
_workers were taken back but
their  continuily of  service was
discontinued; the continuity of service
should be maintained and should be
restored and some provision should
be made. The Mahashtra Govern-
ment invested Rs. 1573 lakhs. The
Government of India’s National
Textile Corporation has given only
Rs, 889 lakhs for running sick mills.
Now according to this Bill the NTC
will have subsidiaries in these States.
1t there is no machinery to work the
mills, I can understand and that sub-
sidiary organisation should be creat-
ed to work the mills but where there
is efficient machinery working very
competently and where they have
achieved some expertise in the trade
there is no need for subsidiary or-
ganisation. If you go through the
report of NTC you will find they
are doing very well. 1 suggest when
such organisation is already  there
like for example in Maharashtra and
Tamilnadu no subsidiary organisa-
tion is necessary, With these words
I support the Bill.

SHRI B. R. SHUKLA (Bahraich):
Food and cloth are the top.ranking
priority items, they are the basic
necessilies of life, Food hag already
been discussed in the House. Now
today we are discussing cloth position
in the couatry.

By grace of nature, we have got
only 3 moaths of cold season. In these
three months the hon. Minister knows
the appaling condition of the semi-

fair and  equitable

Tex.Und. 208
(Nationalisation) Bil

urban gector alike, at least throgh-
ouf Northern India. Government
should take staps for manufacture of
the marking cloth which can be used
by poor masses.

My second point is this, This is
about the production of standard
cloth. What happens is this the mill
owners go on paying the fine and
what I would suggest is that all the
fine cloth which is produced by them
(in place of standard cloth) during
the particular period should be con-
fiscated and it should be distributed
at same reduced rate to the consu-
mers in place of the standard cloth
which was expecled of these mills,
This is my submission.

Hon. Members raised the point
about protection of workers. I would
say that under Section 14 there is
ample and adequate provision. Ser-
vice condition of every employee is
safeguarded under Industrial Dispu-
tes Act 18947, They will remain in-
tact on the basis of the law as it
stands now. As regards guarantee of
payment, Part B of the Schedule
gives secured loans first priority. The
second priority is given to wages and
salaries and other dues to employees.
The dues accruing during the pre-
take-over management period get
second priority. So far as the post
take-over management period is con-
cerned, I think the dues have already
been paid because these mills have
been brought within the management
of public sector. Therefore, such
charges are not there [ would be
glag if the position is clairfied fur-
ther to the satisfaction of the work-
ing people and the hon, members of
this House if it is also made 2nd
charge on the revenue and fund of

Fourthly, the position of the hon.
members of Parliament has been put
at pu"wl‘lh the position of the Presi-
dent of India. The President of India
in issuing the ordinance has to sign
on it suggested by the Ministry and
the Ministry signs on the document
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prepared by the Secretariat The
Members of this House have no option
but to extend their support and put
their stamp of approval because such
an extensive bill, having such im-
portant measures is not going to be
allowed to be discussed fully, to be
modifled or in any way changed or
revised because it is a fait accompli.
1 wish that this Bill would have been
brought within the normal course of
things. There should have been a
Selecy Committee of this House who
should have been directed, if the
measure was very urgent and impor-
tant, to submit its report within a
week. Then there would have been
justice. We want to know why after
the take-over of 103 mills, they are
again designated as sick textile mills,
We want to know what kas Govern-
ment done to restore their health?
How has their condition been improv-
ed during the period of management
by the Nationa] Textile Corporation
and how -had this huge amount to be
given been calculated before hand?
How the hon, members can say
whether this amount which is to be
paid to a particular undertaking is
correct or not. We have to sign the
document in a blind fashion and this
is circumventing the rights and privi-
leges of this Parliament.

SHRI C. M, STEPHEN (Muvattu-
puzha): Mr. Chairman, Sir, 1 would
appeal to the Minister Incharge of
the Bill to take note of very pecu-
har circumstance which has developed
in the House during the discussion on
the Bill. On the one hand there is
all round appreciation of step take
by the Government in regard to nat-
jonalisation. I do not think any
other measure has received such a
measure of unstinted approval, app-
reciation and support, On the other
hand kthere is all round sentiment
very strong, very deep, very unrest-
rained, without any party affiliation,
unanimous sentiment of resentment
against the type of mental working
which bas induced the framers of
the Bill to incorporate certain prov-
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Tex. Und. 300
(Nationalisation) Bill

sions, L ma referring to the provision
concerning the liabilities  owned to
the employees. -

As very rightly pointed out by my
friend who spoke here, Mr Tridib
Chaudhuri, this is not only a consen~
sus, but this is a uniform opinion
emerging from the floor of the House.
Let jt not be taken note of casually
and generally as the Government is
prone to react to these things. This is
a very extraordinary development.
Government in its due deference to
the sentiments of Parliament, must
take note of this particular reaction,
Otherwise, I would certainly support
the comment of Mr. Tridib Chaudhuri
that failure to take note of this will
be underlined to ghow the ghallow-
ness of the respect the Government
is accused of having towards Parlia-
ment, from the Opposition Members.
This will only underline that that ac-
cusation is not without merit.

Sir, speaking on this Bill, 1 am go-
verned by two sentiments. On the
one hand, I have before me, the view,
the panoramic picture of a particular
line of progressive evolutions where-
by a considerable section of a vital
industrial sector in this country is pas-
sing into the hands of the Govern-
ment step by step beginning with the
Indusiries Development and Regula-
tion Aet. Beginning with one or two
mills, we have passed on, step by
step, and come to 1874, when we are
taking over 103 mills. The National
Textile Corporation was set up in
1968. Seventeen textile mills was the
number that we had. This rose to
31 in March 1871, 47 in 1872 and 108,
today, in 1974. So far, it was under
the tutelage of the management of
the Government. The basic charac~
ter changes today when the Bill is
being passed, namely, it is becoming
a national property. The principle of
nstionalisation is accepted and imp-
lemented. To that extent, here is a
historic development which has got to
be complemented and I take it as the
beginning of the nationalisation of the
textile mills which will have to take
place if not today, ‘tomorrow. To
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that extent, this iy an admirable posi-
tien and the National Textile Corpo-
ration will be hgving 1.63 lakhs of
workers under it and will be com-
manding 16 per cént of the total
spindlage, 22 per cent of the ftotal
loomage and 16 per cent of the total
working force working in the textile
mills. It is in this respect I say that
it is a good development,

But, Sir, when this good develop-
ment has to be welcomed whole hea-
rtedly, that particular section which
has got to cooperate with it, and
which must have a claim, that parti-
cular section, it appears, has been
singled out for a cruel saddistic dis~
criminatory treatment. I find be=
fore me two sectors. One jis the for-
mer owners and the other, the poor
workers. For the former owners, of
course, compensation has been given.
I would nof go into that question now,
It is a large question. 1 do not want
to deal with it now. Twenty eight
crores have been allotted. Alright.
Even then, you are not satisfled with
it. You think that if there js a de-
lay, they must be compensated. Four
per cent inferest you have provided
for them. This is the reserve. You
say that it has got a retrospective
operation;  retrospective  operation
must be provided tor. You also say
that for period of reticspective opera-
tion every mill must have some amount
every month. This has been so me-
ticulously provided for, Everything
is provided for. But, when we come
to the workers, what do we find? You
find a distinction between the pre-
take-over period and the after take-
over-period. For the after take over
period, you say that you would ac-
cept the liability. For the pre-take-
over period, you would not accept the
liability. Here, there iz one wonder-
ful thing, I do not know whether it
is deliberate or whether it is some
d-afting inaccuracy. Whereas in
clause 5 (1) you say that you would
not accept the liability prior to the

date of take-over, in clause 5(2) you .

say

“save as otherwise provided else-
where in this Act no claim for

texr.unis, ¢ 3uz
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wages, rate, rent, taxes, provident
fund, pension, gratuity or any other
dues in relation to a sick textile
undertakeing in respect of any
period prior to the appointed
day...."”
“Appointed day" is in  April. But
takeover day is in 1972, 1971, 1868,
whatever that be. You say after this
if there is any liability, not enforei-
ble. 1 do not under stand what this
18

MR. CHAIRMAN: Please conclude.
There are other members also wanting
to speak and the Minister has to be
called.

SHRI C. M STEPHEN: I do not
want to be perfunctory. I do not want
to speak for the sake of it. I am a
trade union leader myself. Here is
a section of people who are affected.
If I am not permitted to plead for
them, I do not consider my member-
ship of Parliament worth having. I
must have my right to put it on re-
cord. I am pleading for them, not
speaking for the love of it. I want
fo go on record that I feel so strongly
that the workers are being discrimi-
nated against. I am ashamed to be a
party to that position, I want to put
this on record. That is what we are
finding.

Looking to the background, these
mills have been with you for years
on end. The workers have been with
you for all these years, You took
them over as continuing concerns,
There are two Acts, the Sick Textile
Undnertakings (Takeover of manage-
ment) Act under which 46 mills have

‘been taken over and, and then the

Industries (Development and Regul-
ation) Act under which 56 mills have
been taken over. These are contin-
uing mills which you took over.
The workers have been with you.
Years have gone by. You had ag-
reed to pay them what was due to
them before the date you took over,
But the proceedings were suspended.
Now you say that the suspension will
evaporate after three years. Till 1975
was the period. During this period,
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the workers were not abls to get the
award implemented. They were not
able to proceed with the whole thing.
They were not able to get relief. Now
byamtuteyouoomgamluythat
whatever was due before the period,
which you kept under suspension,could
be collected by the workers from the
former owners.  For my Rs. 50 or Rs.
100 or whatever it is, I must go to
some former owner. You are paying
the former owner. What connection
have I with them. Nationalisation is
the thing. In that I am the principal
partner, If I am to be discriminated
against, nationalisation will have
absolutely no meaning

I do not know how much money
is involved in the whole thing. But
I would certainly say that this ap-
proach is dangerous. Apart from the
monay involved, the approach is dan-
gerous in that it is indicative of a
mental attitude of being solicitous
about the 4 per cent of the former
owners but of being Shylockian about
the payment of dues to the workers.
To that extent, this will stand as &
draconian  legislation as far as the
workers are concerned. Shri Maurya
should take note of the unanimous
{eeling, irrespective of party affilia-
tion, class interests and other interests
expressed in this House concerning
this draconian aspect of the Bill and
it should be amended accordingly. 1
hope this will be taken note of and
some amendments will be incorporat-
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SHRI VAYALAR RAVI (Chirayi-
nkil): Mr, Chairman Sir, I rise to su-
pport one of the very jmportant mea-
sures taken by the Government rela-

ting to a very important industry
which, to an extent, is controlling the
economy of our covntry

Before I come to the Bill, I believe
that it is necessary to go into certain
aspects of the present situation in the
textile industry as such. I am one
who would not like to blame the in-
dustry as a whole as the blood suck-
ers for all the mischiefs and mess
in the economy, even though, they
are responsible to an extent. But the
fact remains that every time this ijn-
dustry is flourishing with the protec-
tion of the Government. Even during
the days of freedom struggle, this
industry was given protection and
after independence, there was the ban
on import of textile goods and this

couraging
ment.: T would like to draw the at-
tention’ of the Minister to how they
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behave and what they are doing. It
is an industry which makes specula-
tion and is indulging in all kinds of
of malpractices; they are tightening
their grip on the labourers and are
denying their rights and are putting
them in difficulties; they are looting
the public.

In this connection I may draw your
attention to what Mr. Mavalankar
has raised today. He has said that
the mills have closed their third shift
and are trying to close the second
shift also, This is a very important
matter which the Minister should take
note of. They are only trying to in-
timidate the Government. It is not
recession. Cotton is coming in bulk
in the market. About Rs 1000 crores
are rolling in cotton alone and they
want to crumble down the whole
thing: one part of their game is to
reduce the price of cotton and harm
the interests of the farmers and on
the other side they are threatening
the Governmnt that recession is set-
ting in.

In reply to one of my questions the
Minister has given this information.
There are 783 mills in the . country.
They have given the figures in respect
of only 108 mills and we find that 81
mills alone have earned a profit of
Rs_53 crores in 1972; in 1873 the pro-
fit of the same number of mills was
Rs. 43 crores. This does not represent
the profits of all the mills; this repre-
gents the profits of only some of the
mills. Therefore, the whole industry
is flourishing and there is no question
of their suffering any loss,

Another point to which I want to
draw the attention of the hon_ Minis-

ports come to only Rs 685 crores in
the ten year period, 1961—71. But at
the same time the incentive subsidy
that they got was about Rs. 417 crores,
And Government were forced to give.
them import licences to the tune of
about Rs. 1,343 crores, ..
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MR. CHAIRMAN: Only one minute
more, At 540 we have to take up
the half-an-hour discussion, Before
that, I have to give five minutes to
Mr, Sokhi and then the Minister will
start,

SHRI VAYALAR RAV]; My point
.is this. As I have said, the subsidy
element was to the tune of Rs 417
crores, The import licence that they
.got for is more than double their
value of exports. I do not wamt to
go into detail. But ] would like that
the textile industry should be toned
up and disciplined in accordance with
the policy of the Government,

This Bill, as Mr_ Stephen said, goes
againsy the interests of the workers.
The workers’ interests should be fully
protected. Here they have said that
the interests will not be protected.
First they will pay whatever is taken
from the banks and other Govern-
ment dues. I would again reiterate
that the workers’ interests should be
fully safeguarded —

Lastly, there was a meeting held
recently in Trivandrum of the Provi-
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seen that they produce the full quota
of coarse cloth,
Lestly, these 103 mills proposed to
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me 2 few . minutes to epesk on this
Bill. I rise to support this Bill for
nationalisation of 103 gick textile
mills indtead of simply taking over
for few years as the Government has
done in the case of Indian Iron'and
Steel Co. Ltd. Burnpur. The Govern-
ment is going to pay quite a high
price for these sick mills, Some of
them may be even of scrap value.
Here, I would like to point put that
it is going to cost us quite a tidy
sum of money in repairing these mills
apd recommissioning the game.

I would also like to know how the
valuation of these sick mills was
worked out and what was the crite-
rion or did they simply go through
the books, registers and fixed the
valuation.

As you know, Sir, we had a sad
experience when we took over and
nationalised the coal 'mines, leaving
some mines out who played dirty
tricks with the Government,

Til now almost none of the public
sector plantg has chown profits, We
have to employ at least 103 General
Managers and other personnel for
these sick mills and here I would not
only suggest but press the Govern-
ment to give employment to the
unemployed educated engineers, pro-
perly train them; also the participa-
tion of the labour in the manage-
ment and its representation in the
National Textile Corporation is very
very essential for the gmooth running
of the mills.

There shuold be guud relations bet-
ween the company and the labour and
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India. They ¢ould be paid any amount,
since they have earnied a lot and have
switched over to other profitable
business, leaving these sick babies in
the laps of Government.

MR. CHAIRMAN: The hon. Minis-
ter,

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHRI B. P
MAURYA): Let me have the privilege
to express my heartfelt thanks to-
wards all those hon Members who
took part in the debate concerning
this Bill and I would like to express
my heart-felt thanks to those hon,
Members also who could not epeak
because of limitation of time but had
been present all through because they
are the symbol, they are the real re-
presentatives and they are the embodi-
mentg of the working class....

MR. CHAIRMAN: You will continue
your speech tomorrow.

HALF-AN-HOUR DISCUSSION

Former President’s statement omn
Railway, Strike

MR. CHAIRMAN: Now. we take up
the half-an-hour discussion,  Shri
Samar Guha.

SHRI SAMAR GUHA (Contai): It
appears to me that Shri L. N. Michra
is a typical example of a person with
ap impervious -conscience. ...

THE MINISTER OF RAILWAYS
(SHR] L. N. MISHRA): We know
each other for 16 years.

SHRI SAMAR GUHA: If you prove
otherwise today, I will be quite happy.
Regquests and appeals made to him
either on compassionate grounds or on
humanitarian grounds go unheeded.
He is armoured with some kind of a
peculiar fre-proof plaster perhaps,
Any kind of fire-works does not af-
fect him. He goes on smiling, he pur-
sues his own course of action, his own
line of action. He gavc an assurance
1o the then President of India. Shri

stat. on Rly. 14.
Strike (HAH Dis.) I

Girlji, saying that all the railway men
who participated in the strike will be
taken back, except those involved in
charges of sabotage or violent activi-
ties and that they will be taken back to
their services after the strike and
without any break in service. But un-
fortunately that assursnce is not ful-
filled. Mr. Giri is one of the founders
of the All India Rsilwaymen's Fede-
ration. He is one of the founders of
the trade union sclivities of the Rail-
waymen in the country. On the 10th
October he expressed his agony and
deep feelings for th: workers, He said:

“Mr. L. N. Mishra, the Railway
Minister agreed tq abide by my
advice but I don’t know what hap-
pened later because he did nothing.”

He has accused the Railway Minister
of behaving in a manner—what I
would say, if not impervious—in a
way without any heart and sympathy.
And such an attitude was not taken
even by the secretaries of the old
British days. He used these words:

“Even during the British period
all employees were reinstated after
a strike was over. There was never
any victimisation and magnanimity
dictated policy after victory.”

Before going out of his office, he said:

“Whenever I get an opportunity
I am going to demand that the dis-
missed employees be taken back
and that the break in their service
be condoned. I shall not let the
matter rest where it is.”

In another statement he has requested
the Government not to make any dis-
tinction between the striker and non-
striker, not to create an atmosphere of
animosity between one section of
workers ang the others, so-called loyal
and disloyal, but he made the request
to bring about ag early as possible
normalcy in the functioning of the
reilways. There is no question of
vietor or vanquished, and that they
should not take any vindictive attl--
tude, He said:



